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THIS, e S T DAY Cx REGEMBER, 1994

HON, MR, JUSTICE B.C. SAKSENA, V.G - -

HON, MR, K. MUTHUKUMAR,, MEMBER (A)
Original Application Nu, 384 of 1994
1. Suresh Kumar,s/o Ram Lzl

r/o S.C, Road, Airport
Gate, Izatnagar, Bareilly,

2, Shri Hemraj, s/o Bulaki Ram,
r/o village Kunwa Tangda,
Barellly, esee APplicants
Versus
1. Union of India, throuch

Secretary, Indian Council

of agricultural Research,
New Delhi. '

2. Director, Indian Veterinary
Research Institute(IVRI),

Izat Nagar, Bareilly, seo+. REspondents
ALONG wITH
Original application No, 383 of 1994

1. Harish Chandra, aged about
27 years, s/o Pooran Lal,
r/o Railway Hospital Colony,
Izatnagar, H. Ne, 5/133,
Bareillly,. oeees Applicant

Versuys-

le Union of India, through
Secretary Indian Ccuncil of

Agricultural Research,
New Delhi,

2. Director, Indian Ve terinary

Research Institute (IVRI),
Izatnagar, Bareilly,

sssoe ReSpondents
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Original Application No, 697 of 1294

Prem Singh

S/o ayodhya Prasad, .
r/o village Ram Nagar Paschimi
Gautia, Post Office Rohelkhangd
Unilversity, Distt, Bareilly,

Suraj Pal

6/0 Ram Chandra,

r/o village Ram Nagar
Faschimi Gautia

Post Of fice Rohelkhand University,
Dist, Bareilly.

eeess APplicants

Versus

Union of India

through Secretary

Indian Council of Agricultural
Research, New Delhi,

Director,

Indian Veterinary Research Institute,

(IVRI), Izatnagar,

Bﬂf&ili}'g Co o e e ReSpondeQéﬁ

2
Oriciral aApplication No,506 of 1994

Daya Ram, aged about 25 years
son of Sunder lal, r/o village
Naugawa Ghatempur, post and

Teh, Bareilly, pistt, Bareilly

Ram Das, aged about 25 years, ®
s/o Prasadi Lal, r/o village

Ram Nagar, P,O, University,

Dist. Bareilly

Chetram aged about 22 years,
s/o Khyali Ram, village
Kunwa Dauda post,Bslipur,
Dist, Bareilly,

Mohan Lal, aged about 24 years,
son of Khyali Ram, village Kunwa
Dauda post, Balipur, Dist, ‘

Krishna Kumar aged about 22 years,
s/o Kundan Lai, r/o Mhalla Ram
Nagar, Post, Unive rsity Bareilly,
Dist, Barei lly,

o000 &Dplicants

Versus
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3.

le

(6)

L.

1,

36 Tl

%Efon of India,

rough Secretery Indian Co i
i . uncil
DElﬁgflcultural Research, New ﬂ
Eﬁrector, ;

di . ] r ti
(IVRgg Veterinary Research Institute

Izatnagar,
Bareilly,

se00es lESPONdents

Originel Application No, 928 of 1994

Bhawan Prakash

=
27/ years,

r/e vill, N

s/0 Shri Sunder Lal
dugawan,

Chatampur, Post Madhayli,

iahendra
20 years,

Fal,
s/o Nand Ram,

r/o Kalara, post, Maharpura,

Dist, Bar

Ram Bharo

eilly,

€, Xivears.

S/o Netram, /o Ram Nagar

P?st Universit
Dist. Bareilly,

e o0 e » Applicaf]'ts

Versus

Jnion of India,

throuch Secretary. Mini
_ ni
of Agflcultura, %éw Delﬁgfy

Director,

Indian Veterinary Research

Institute(
Izatnaoar,
Bareilly,

IVRI)

°ss+.. Respondentec

Oricinel Application No, 536 of Jooa
Shyam Singh,

cged aboyt

2]l years,

£/0 Ram Bharose L
_ al
r/o Village & Fost %arai Talfi
[ ]

Dist, Bareilly.

Versus

Union of India,
through Secretary

Indian Council of Aaricy ltural

Research, New Delhi,

eeees Aprlicant
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(8

\

20

1.

1l

2o

1.

24
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Direclor,

Incdien ‘Jeterlnary Researchg Incstitute

(IVRI)
lzatnagar,
Bareilly,

Original Apj-lication No,

-

Harveer Singh

Son of Srl Ram Bharcsey Lzl

resident of village and

Sarai Talli, Cistrict Bareilly,

Versus

Unicn of India,
through Secretary

Indlan Council of Agricultural

Research, New Delhl

Director,

Hespondents

577 of 1994
post
¢ o0 0 e mpj—ic ant

Indian Veberlnary Research Institute

(IVR1), Izatnagar,
Bar91lly.

Original aApplication No.

T o @® 8 0

Respondents

362 of 1994

Daya Rem,

s/o Ban shi Lal,

R/o vill, Kunwa Caunde,
P.C, Balipur;

Distt, Barelily.

Dorilal,

s/0 Ngthu Lal,

r/o vill, Kunva Daunda
Post, Ba ll pur,

Dist, Bar91lly.

By Advocate shri gshesh Kumar,

1.

Versus

Union of Indie,

throuqgh SecrEtary
Indiah Ceouncil of
Research, New Delhi
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Director,

Indian Ve terinary Research
Institute, (IVR1), Izatnagar,
Barellly.

0e e e RESPOHde nis
By Advbcatesshri Rakesh Tewari

and Shri J,N, Tewari,

(9)

1

1%
i 3.
A (10)
;
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Oricinal Application No, 882 of 1994

Tej Fal, son of Sri Prem
Raj, resident of Rocpapur
v1lla?e, P.C, Bhadsar, Distt.
Bareilly, esse APplicant

Versus

Union of Indieg, throu%h its
Secretary, Ministry o
Agriculiu re, New Delhi,

Indian Veterinary Research
Institute, Izatnacer, Bareilly
throuch its General Mananer.

The Central aviation Research
Institute, Izatnagar, Bareilly
through its General h@nager

o0 o Reﬁponden'ts

Oricinal application No, 88C of 1294

Nahesh Babu son of Ram Bharosey,
resident of village Manda, Te ehsil
and Distt, Bareilly,

Cokaran Lal, son of Shri Kishan
Lal, resident of village Kidauna,
Tehsil Anla, District Barelll;n

Raja fiam son of Jalim Singh
resident of Mohalla Bankey
Chhawani, Distt, Barellly.

Jagdish Prasad, son of Sri Faqir Chand
resident of Chawal Nudia, Tehsil
and Post o‘flce Bare1lly.
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o Gopal Ram, son of Shri Bhawan

Ram, c/o A-869 Rajendra Nagar
p,0, Izatnagar, Distt, Bar31liy,

€ Nathoo Lal son of India Lal .
resigemrt—ofvillaege Chawac fensil ano
Post office, Bareilly, -

7o Ram Kumer, son of Sri Devi Lal,
resident cf Mohalla Bagh aAhmad Alil,
istrict Bareilly.

84 Munish Babu son of Sri Bahoranlal
resident of village Hejupur IPosv

Rsjupur, Distt. Bareilly,

O Kalloo son of Sri Palres resident
of village Kereli, Distt,
Bareilly,

1C. Dinesh son of ‘Ram Charanlsal,

resident of Bacrai, P.C. Sardar Nagar,
Tehsil anla, Bareilly,

1l1le Ramesh Chand Fandey, son of
Muk ot Behari Lal Pandey,
resident of village Dhanis,
P.C. Chathia, Tehsil Bahari,
Distt, Bareilly,

& * L J“Q‘:)plic ant 5 \{k
Versus

% The Union of India, through
itc Secretary, Ministry of
Acriculture, New Delhi,

24 The Incian Veterinary Research
Institute, lzatnagar, Bareilly
through its Ceneral iMgnager

eo s HESpONUENts

(11) Oricinal application No. 881 of 1994
1. Bhagwan Das, son of Srl Ham Swsroop

resident of village Umaisis Salepur
District Bareilly

o0 A_’D}Jlicant
Versus
1. Unicn of India through

Secretary, Ministry of Agriculture
NE"W De lhi “

Q%éb oo o P
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e 2% Indian Ve terinary Research
1 ﬂt‘ Institute, 1zstnagar, Bareilly,
j | through its General Manager,

»eso RACSpOndents

..
e b i Y S

(12 Original Arplication No, 879 of 1994

a
i

i i Prakash Chandra

€ Son of Sri Ram Das Yadav,

§ Clazs Iv employee, Ingian

& Veterinary Research Institute,
| Izatnagar, Bareilly,

2, Sanjeev Kumar, son of Sri Braj
g Nanden Lal, resident 01t mohalls
1 iirehiatola, P.C, Ailab Najgar,
§ 4 District Bareilly,

] =k Ganga Prasacd, son of Sri kanhal:],
. resident of village Ram Magan,
Pacchhim Caunlia, “post Jniversity,
Distt, Bareilly,

¥
[
E
4
i
3
i
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4, Ham Pal son of sri Ganga Prasad,

Class-1V employee, Ingian Veterinary
Research Institute, Izatnager,
EaI‘Eill}’a

Prem Shznker Mauriya, son of §
rl Rem Prasad resident of village § -
Ram Nagar Pachchimi Gauntia, P,C, |
University Distt, Bareilly, |

ceoe APplicants

Versus .i

'k

1, Union of Indig through its Secpre_ f
£

tary, Ninistry of Agriculture, |

Ne\"\" Dthi. II ‘

26 The Indian Veterinary Research |

Instityte, Izatnagar, Bareilly
throuch its Genera] Manager

) g el I

e+ . Hespondents

(13 ) _Qriqinal_ﬁgplication NOo. 495 of 1994
10 NMahe sh, son of Dwarika Prasad
2, suresh Chand, son 0f Ramesh

\ |
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,? 3l Dinesh Chand, son cf Bhopati Ram
{%? 4, Jaswant Kumar, son of Laturilal
"' 5, Eabu Lal, sun of Chottey Lal

ﬁ;l 6. Raju, son of Roshan Lai

#f% e Mahesh, son of Nibbu Lal

[ 1 e Lallu Sinch, son cf Malley Ram
?H Q. Rame sh Chand, son of Ram Swarup,

§ ey

C/o Indian Veterinary Research
Institute, Izatnagar, District

é ; Bareilly,
| © 00 o .Applicants
By advecates Sr1 KR,C, Singh

and _Sri Dhananjay Singh

Versus
le The Union of India, through 1its
Secretary qrrlcultu e NMinilstry
Of India, -
2e The Indian Veterinary Research Institute,
lzatnagar, Eareilly through its General
lManager
3. Officer-in-charge, Indian Veterinary
Re se arch Inaultute lzatnager,
Bareilly,

o o a REEpondEn'tE

By Adwocates Sri Rakesh Tewari

and Sri J,N, Tewari,

= —_— T IR T

(14 ) Original Application No. 1612 of 1093

il Om Frakash, son of Shri Lalji
Prasad, r/o village-Nevada,
Imamabad Post-Cryoladiya,
district’ Bareilly,

o8 04 .‘{Pplicant
Versus

% Union of India through
Secretary Indian Counc1l of
ricultural Research, Ministry
01 Agriculture, Government of
India, Krishi Dhawan, New Delhi,
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: 2. Director, Indian Veterinary
Reseerch Institute, Izatnagar,

‘k. 0o o0 RﬁspondentS
(15) Origingl Application No. 1564 of 1993

le Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Choti Vihar
Post- izatnagar, District Barei&ly.

2 Yusuf Khan, s/o Shri Munshi Rhan
R/o village Gaunlia Deda-peer, Post
Halderpur, District Eareilly,

-y b e I g i - N

,-_ 3. Shri Chatrapal, s/o Netram, R/o
- village Choti Vihar FPost-Dedapeer
¢ ] District Bareilly,

B 4. Mustar Khan, sﬁo Mahbochb Khan
} B R/o village Kohani, Post Kesarpur,
i = District Bareilly.

f seses Applicants
Versus

l. . Union of India through Secretary,
Indian Council cf Agricultural
1- Research, Ministry of Agriculture
b Govermment of India, Krishi Bhawan,
New De lhi,

i e . B . .,._.;,_.._.___:.,.-._. T

S

3, Director, Incian Veterinary Research
Institute Izatnagar, Bareilly,

e oo RE€spondents :

(16) Origitpl Application No. 883 of 1594

1. Virendra Kumar Maurya, son of
Sri Kesari Lal, resident of
village Bihar Khurd, P,O,
Izatnagar, District Bareilly

2e Lalta Prasad, son of Sri purca
Prasad, r/o village & P,0,
Sanekpur, District Bareilly,

T e L I S TR R R i 5. g

| & S5 Medan Lal, son of Sri Mewa Lal,
;‘ resident of village Budhz, P.,O,.
| Bilwa, District Bareilly,
oo e e Applicants

[ 4 Versus
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1.

2
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1.

2o
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(1]
o

Undon of India, throuch the
Secretary, Indian Council of
Agricultural Research, New Delhi.

The Director,
Indian Veterinary Reseerch
Institute, Izatnagar, Bareilly(U.P.)

TR RESPOHdentS
Original applicaticn No, 728 of 1004

Krishan Pal, son of Covind Ram
working as casual worker in

Indian Veterinary Research Institute
lzatnagar, Bareilly, r/o Chhoti
Bihar Khurd Post Izetnagar,

Bareilly, oo APplicant
Versus

Union of India through the
Secretary 1.,C,A.R Krichi
Bhawan, New Delhi,

Director,
Indian Veterinary Research
Institute, lzatnagar, Rareilly

oy
POPIP Respondeniz

Oriqinal Application No, 725 of 19C4

{hemchand, s/o sri Netram

working as casusl labour in I,V.R.I
1zatnagar Bareilly, r/o village
Chhoti’Bihar Fost lzatnager, Bareilly

e ﬂPPliCent
Ver sus

Union of India through
Secretary, Indian Council of
Agriculturel Re search

Krishi Bhawan, New Deihi.

Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

seee Respondents

\
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(19 Origcinal Application No., 885 of 1994

Mool Chand, s/o Durga Prasad
r/o village Bihar Khurd, P,Q,
Izatnager, District Bereilly,

working as casual labour in
I1.vV.R.1, Izatnagar.,

coeeo Applicant

Versus

le Unicn of Inaia through the
Secretary, Indian Council of
Actlcultural Research, New
Delhi,

20 Director .
Indien Veterinary Resecrch
institute, Izatnager, Boreilly,

Goee EeEmndEnis

(20 Original Application No, 8856 of 1002

L R2ja Rem, s/o Lalji{Jatav ScC)
r/o village Newada Imamabad P,U,
Kaladia, district Bareilly,

2. Jagdish Chandara, s/o Lochan Lal
(Jetav sC), r/o village Jaf ex pur
P.C. Bhajipur, District RBareilly.

8% Argan Lal, s/o Chheda Lal(Jatav SC)

R/o village Milak Alinsgar P,O,
Maujlpur, district Berellly,

4, serwer Khan, s/o aAkbar Khan
R/o Tarai Gavtia P,O, Faridpur
Cistrict Bareilly.

evee APplicants

By advocste sri M, A. Siddigui

Versus

1S The Union of India theough the

secretsry, Indian “ouncil of Agr i-

cultural Research, New Delhi.

25 The Director

Indian Veterinary Research Institute

1zatnagar, Bereilly,

esee ESpoOndents

By sadvocetes Sri Rakesh Tewari

and_Sri J,N, Tewari,

e
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3R (21) Original Application No, 717 of 1004

asm Autar Ksurya, s/o Pyare L3l
r/o villsoe—Manehzra, post office.

i 4 4 Ehojipur, Distt, Bareilly,

e o 90
Versus

il Union of Ingis throuch
f Director General Indian Council
cf Agricultural Research, b-ishi
ﬁ Bhawan, New Delhi,

Sk Director, Indian Veter inary
- Rese arch Institute, izatnagar,
] Eareilly,

3 Prebhari Farm Adhikari, Indian
! | Veterinary Research Institu+e
5 iz2tnagar, Bereilly,

csos Hespondents

(22) Oricinal aArplication No, 8¢C of 1994

i Hori Lal, s/o Puran Lal r/c =
Gokulpur, poct office Sahoaa '
Tehsil VEerganj, District
Bareilly, eoee APplicant

Versus

1, Union of India through Director |
General, Indian Council of §
~Agriculture} Research, Krichi H
Bhawan, New Delhi,

-

2. Director, Indian Veterinary Reésearch
Institute, Izatnagar, District
Barei ll}’ °

LT T et A

3. Prabhari Adhikari(FarmJ, Indian
Veterinary Research Institute
Izatnagar, Sareilly,

ceee Respongent

(23) Original Application No, 707 of 1694

1% Mool Chand, s/o Nathoo Lal

r/o Jatarpur, Tehsil Sagar
District Bareilly, .

e n A}J}’Jlicant

i ———— R

1.

. Agricultural Research, Krishi

Bhawan, New Delhi,
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3.

(24)

1o

24

1.

2e

3.

(25)
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L 1]
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Director Indian Veterinary Research
Institute, lzatnagar, Bareilly,

Prabhari Farm aAdhikari, Indian
Veterinary Research Institute
lzatnagar, Bareilly,

v0se RE sponden ts

Original Application No, 467 of joc4

Chet Ram, s/o Sri Summeri,
r/o village Doswal, post
Cffice Seghal, District
Bareilly,

Harli Shanker s/o Shri Sheo Lal ,
r/o village Umarslays, post Umarsiaya
District Bareilly, :

0v 00 NJPliC ants
Versus

Union of India through
Director General Indian
Council of Agricultural
Research, Krishi Ehawan,
New Delhi,

Director, Indian Véterinary
Research Institute, Izatnagar
Bareilly,

Prabhari Farm Adhikari, Indian
Veterinery Research Institute
Izatnagar, Bareilly,

ese. Respondents
Original Application No,908 of 1994

Ram Bhajan! son of Shri Budh
Sen, r/o village Khalilpur
C.B. Ganj, District pareilly

eess APplicant

By advocate shri P,K, Kashyap

1.

Versus

Union of India throuch iBu~
lture Secretery, Mingstﬁﬁrof
Agriculture, Government of
Indla Krishi Bhawan, New LElhi-
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s 2% The Director,
5 Indian Veterinary Research Institute

; (I.V.R.I), Izatnagar, Bereilly (U,P.)
& 243122, y

g Shri K.,C; srivasstava ]
: Technical Officer,

Engineering Section,
| Indian Veterinary Research
* Institutefl.v;ﬂ.l) l1zatneagar,

Bareilly (U,P.) 243)29.
28 inchsrge Instrumentation
E Section, Indian Veterinary Research
ik Institute(I.V}R.I), izatnagar, Bareilly
¢ (U.P, )243122,

®ece o MSP'Unden 'tS
:
| By advccates Sri Ralkesh Tewari

| gnd Sri J,N, Tewari,

(26) Original gpplication No.595 of 1994

le Virendra Pal, son of Sri Hukam |
r/o villsge Chhoti Bihar post !
office Izatnagar, Bareiliy.

2. Dayal Singh Bisth, son of %

-

Srl Harak Singh, resident of

Shastri Nagar, House No, 20-A
Post Izatnagar, Bareilly,

eee. Applicants

Versus |

lo Union of Indisa, through Secretary

Indian Council of Research Agriculture
New Delhi,

|
) The Dire ctor, Indian veterinary :

Research lastitution, Izatn agar
Bareilly,

34 The Farm Manager/Line Stock Manager -
Indian Veterinary Research Instityute t
lzatnagar, Bareilly, 'B

\ «+o+ Respondents
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Oricingl ApE lic ation No, G2 of 194

Lzla Ram
Son of Laoto

i Shri Damhar
r/o villag.

, 2g.d about 22

‘@IS

al

rash, Post office

AgTach, District Bare L3LIG

Versus

Unicn of India, throuch
Secretary,

Indian Council of

Research Acriculture Research

Nevw Delhi,
The Directcr!
Incicn
Institution, 1zatnagar,
U-Il' BaIEil.ly.

The Farm Manager (Hor ticul

Farm Section,
Research Institute,
Bareilly,

Original Application No,

Veterinary Recearch

37¢ of 1994

. ture )
Indian Ve e rin ary
Izatnacar

6o e s Mjpliﬂant

«sc. Respondents ’

Puttu Lal son 0f NMegh Nath

Uman son of Maghan Ljl

Omkar son of Chhotey Lal

All residents of village Paharganj,
Falan, 1zetnagar,

Post Bihar
Bareilly.

Versus

Union of lndia,

Secretary, (Indian Council of

Agricultural Research,
New De lhi,

The Indian Veterinary Research

Institute, Izatnagar,

\

BarEilly

R

Applicants

@9 0 e
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l.

siell 16 o

incian Veterinary Rcsearch

The Farm Manager(Farm Scction) ’%
Institute, Izatnagar, Bareilly.

... Respondente

Criginal Applicetion Nc,£45 of 1SG4

Hari N_,dan son of Shri E,dri
Lal, resident of village Geutic
Ram Nagar, District Baereilly,

Sita nam, son of N%rain Des,
r/o village Wakar Nagar,
Sundareci Post Collectorcenj,
Boarellly,

Suraj Pal son of Shri Lakhi
resident of village Wakar
Najgar Sundarasi, Post Collector
Ganj, Bareilly,

Jamuna Frasad son of Shri Jwala
Prasad, reeident of village/Fost
office Baron, District Bareilly,

Rajendra Pal son of Shri Hirs
Lal resident of village Dharupur
Post office Mphanpur Thirie
Distriéct Bareilly

Dhan Pal son of Shri Ram Chandra
resident of village Pjharcganj
Post office Bihar Kala, E_reilly.

oeo e Applican ts

Versus

Union of India, through Secretary
Indian Council of Agriculture
Research New [e lhi,

The Director,

Indlan Veterilngary Research Institution
lzatnagar, Bgreilly

The Farm Manager/Live Stock Manager

Indian Veterinary Research Ipsti-
tution, Izatnagar, Bareilly,

\ veoe Respondents

Q,QL

° e 4pl7
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1. Union of India through Secre tary

17

Oriainal application No, 119 of 1994

1% Fratap Singh son of Sri Pooran
_Lal :

2o Inderjeet son of Sri Jamuna

3. Fratap Singh son of Shri Ram
Prasad,
all applicants are re¢sident of

village Ram Nagar West Gautia
Post Of fice University Barelilly

District Bareilly,
eeos Avplicants
Versus
Lo Union of India through )
Secretary, Indian Coancil of
Research Agriculture Research
New Delhl-
D% The Director

Indian Veterinary Research Insti-
tution, Izatnagar 48, Bareilly,

3’ The Farm Mangcger (Farm Secticn)
Indian Veterinary Rese arch
Institute, Izathagar, 48 Bgreilly,

ev 0o RESpDndEnts

Originsgl Application No, 64 of 1994

Jagan Lal son of Shri Ram

Prasad, resident of village

Dhanuwa, Post Office Chathiya

District Bareilly, at present

C/o Daya Ram, village Raipur

Chauchury, Post office Izatn agar

District Bareilly, u,P, e plicanT

By advocate shri I,M, Kushwaha

Indian Council of Re search
Agriculture Research New Delhi

2. The Director,
Indian Veterinary Research
Institute, Izatnagar, U.P,
Bareilly, :
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_i 3 The Farp \ighecger (Horticulture)
i f Farm Section, Indian Veterinary

Research Institute, Izatnagaer
| U.P, Bareilly,

o oo REsSpondents

By advocates Shri Rakesh Tewarg

| gnd Shri J.N, Tewari,

i (32) Original Application No, ]81C of 092

: Tata Rem son of Sri Bala Ram
| resident of villege and Post
; Office Tehiyea, Bareilly,

esse AFplicant i_
Versus

le Unicn of India,
Ministry of Agriculture,
through Secretary, New Delhi

2s The Director,
Indian Veterinary Resecrch
Institute, lzatnagar, A
Bareilly, Yy

3% Sri A.K. Singh,
Assistant Administrative Officer,
Indian Veterinary Research
Institute, Izetnagar, Rareilly,

— T g~ g

ssae Ho sponden‘ts
(32 ) Original Applicaticn No, 1812 of 16C2

Vijaipal son of Shri Ram Lzl
Care of Shri Hershpal Singh

resident cf House No, 241/3,
Aves Vikas Rajendre Nager, '
Bareilly, |

oo+ s Applicant

. L c—— i -

Versus

o il Union of Indiz, |
f Ministry of Agriculture
through Secretary, New De 1hi

2. The Director,
Indian Veterinary Research Insti-
tute, Izatneger, Bareilly,

St Sfi A.K. Singh
Assistant Administrative
; Of ficer, Indian Veterinary
| Research Institute :
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% lzatnagar, Bareilly
; eos0 Respondents
'é‘ (34) Original Application No, ¢27 of 1664

WA Harl Om Lodhi s/o Shri Tikka
| Ram, rcsident of village
| Wakarnagar Sundarasi, Post
| Office C,B.Genj, District
Bareilly, eoeso Applicant

By Advocate Shri K,A, msari

i Versus

\ 1, Union of India through Secretary
j Aji'icultural Ministry, Government
4 of India, Krishi Bhawan, New Delhi,

20 The Director
Central Avian Research Instityte
IVRA) Campus, Iza‘tnagarg )3 (0),
zatnagar, District Birei lly,

e The Administrative Officer
Central avian Research Inctitute
(IVRI) Campus, .”Lz::ltnagei.*:t B.C.
& I1zatnegar, District Bareilly,

3 4, The Of ficer-in-charge

Engineering énc Mezintenance Section
Central avian Research ~nstitute
IVRI Campus, lzatnagar P.C, Izatnegar

District Barei 11y, |
+eses Respondents

By Advocate Shri Rzkesh Tewari

| and Shri J,N, Tewari,

JUSTICE B,C. SAKSENA

| QR DER (Reserved) !

This bunch of cases have been filag by the

Cecsual labourers of the Indian Veterinery Resscarch Instityute

(for short 1.V.R.1,), Izat Nagar, Bareilly, The claim of
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the applicant is thet they have worked in the I.V.R.l.
over a long spell of years, thouch for intermittent
periods and not continuously. They claim that they are‘ﬁ;w
entitled to recgularisation and also tc be paid wages
equal to the emoluments which are paid to the regular
employee of the I.,V.x.,l. since they sllege that they are

discharging similar nature of duties and responsibilities
&s the requler staff working on identical posts

2 U.As No, 384/94 is being tireiated ac the
leading case and since all the U,As brcadly involve the J
same questions of facts and law, they are being disposed

of by a common judgment, The comron juogment will cover |
all the U.As.

3. lie do not propose tc indicate the facts of

each U.A but propose to deal with the uestions of law .

arising kroadly in all the cases. |

A-i‘ }
4, ie have heard the learned counssls for ,
the partiles, | ?
5, The applicants claim that they have baen )

engaged on daily wages and heve been ¢iven work from

e Sy —

time to time but no &ppointment letter was issued in

support of the working days of each of the applicent.,
They alleged that certificates have been issued and they
were produced at the time of hearing if ihe Tribunal
would require.,

6. The applicants based their claim for
regulsrisation on a circular letter incorporating the
provisions of 2 Office Memorandums issued by the Ministry

of Home Affairs dat€d 2,12.66 read with Office Memorandum

dated 9.3.,61, copy of this hos been filed as Anne xure. -l

to the leading O.A. This circular letter interali%

\Q“béh' o s sp2l

;_it

'
!”_
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provides thst casual labourers in Class 1V posts borne |
on the regular Establishment which are required to be 1

filled by direct recruitment will be made subject to certa1n

i i

conditions enumerated therein. The conditlions interalie,

are that no cssual labourer not registered with the Employ-

B —
= ——

meént Exchange should be sppointed to posts borne on the ﬂ
regular esteblishment, the casual labourers appointeg
throuch Emgployment cxchange and possessing e xperience v
minimum of Z years sorvice as casual labourers in the
Office/establishment to which they are sc appointeg will |
be eligible for appointment to posts on the regular establi- . ‘

._

shment in that otfice/establishment without any further A

rdference to ths Employmenti Exchange, It was &1s0 provided !‘
that the casuzl labourer who has Put in etleast 240 deys of

service as casual labourer(including broken period of ;
service ) during each of ths 2 years of service will pe i
entitled to the benefit Cf claases (b) and (c; of the said l

UeMo  For the purposes of absorption in régular establish-

ments, Casucl labaurers1it was dixectedjshould be allowed '[

to deduct from their actual age ¥ pariod spent by them as
Casusl labourers and if aftor deducting this period, they
are within the maximum age limit they should ke cinsidered ] |
eligible in respact ot maximum agé. It was also provided i P

that the broken period of service which may be taken into

dccount for the purpcses of age relaxaticn for appointment
in reguler establishment should not be more than €ix months

at one stretch of such service,

7 The applicants also adlleges that they are

discharging similar nature of duties by the regular employee.

\
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O, in the counter affidavit, the details with

regarc to number of workine days of each of the applicapits
in the concerned 0.As have been shown throuch @ chert, The r-
said chart goes 1o shouw thaet mone of the applicants has 14
put in 240 cdays of continuous service in two consecutive f

0
years.s The stand o4 the respondente is that for purposes 4;

of regulerisction of ihe casual labourers and which sre e

being implemented are contained in Office Memorandum

dated 13.10U.83 issucd By the Ministry of Home Affairs,
Depertment cf Personnel andg Administirative Reforms gas
also & circular dated 29+3.84 issued by the Indian Council

©f Aoricultural Research, copy of the sams has been anne-

Xed as Cia=i énd CA=-2 to the councter afficdsvit in the

Se The respuncents have slso annexed copy of
Circuler letter dateg 19.9.90 issued by the Indian CGuQ%il
of Agricultural Research. ThlGug“ the said circular it

hes been indicsied that sipce all the Institutes undar
which have largs farms,- area, casual labourers ara re Guired
to be employad during season to do work of seasonel nature,

being requi;ed it was stressed thet objective norms Thakelc
J J

régard to the strength of labour PET acre during crop
Séason be developed., It was also provided that employment
O0f contract labour as far as pcssiblé for the agricultural
farms of the Institutes may also be explored., These dire-
ctlons were given by the Finance division of the Incian
Council of Agricultural Research. The respondents in thekr
Counter have indicsted that the applicants and similarly
other casual labourers were €ngécged from time to time to

do casual nature of duties, the casual labourers are thus

engaged for specific work in specific period from time to

time and as and when the specific work for which they are

'thf e .p23
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éngaged iec ovar their services sutomstically come to an

end. The respondents have also denied that the applicants
Or other seasonal casual labourers discharge the same nature
0f work and r;sponsibilities as are discharged by permanent
staff. It is alleged that the nature of work and duties

0f the two cstegories is different and therefore, the clainm
for 'Equal pay for Equal work' is unfounded ang untenable .

It has been indicated that none of the applicants are
working against sNy permanent post nor there are vacancies
and the spplicants have slso no* qualified for regulerisa-
tion in the light of the provis.ons of the Office Hbmorandumw
end circular letter Annexure CA-1 and CA-2. |

1C, In the rejoinder affidavit virtually the J
' : l
cvermentis made in the U.A have been reiterated. On behalfl j;

°of the applicants it was urged that since they have worked

fcrﬁggﬁm? intermittent period over 2 number of yeers, they ‘

cre entitled to be considered for regulerisation, The
: . . I'
varilous Office Jemorandoms of the Ministry of Home Affairs {

filed as Annexure 1 to the U.A provides that casual labcy
who have put in atleast 240

rerslff
deays of service ;s casual

labourers(including broken pericd of service )during each

Of the 2 years of service would be entitled to the benefit {
Office

0f clauses(b) and (c) of the said/ﬁ{-:-pmarandumn Cl.(b) &(c) !

Frovices that casual lsboursrs appointed through Employment

Exchange ang POsSsessing experience of 2 years service f

without any further reference to the Employment Exchange

In the facts of the present Case, none of the applicants

; . |
qualify for PPOIntment against the regular post in the i

\ th\', e P24
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Jifice/esteblishments ¢f the responaente,

11, The respondents in their councer efficavit

have referred tc Annexure Ca 1 anMA&ﬁ% There is slight
distinction in the provisions contalned in the aforesaid

two orders viz the circuylar letters of earlier date fileg !
¢S Annexure 1 to the C.A. The difference lies in the fact
thet by the former circul-re 24C Oeys conllnuous seryice

in 2 consecutive years is previded whereas, though 24C

deys of service is provided including broken period of
service but the 2 ye@ers period is to be cimputed according r
O the seid circular from *he date of their registration ﬁ“
in the cmgloyment Exchange, The applicants do not qualify i
for belng considered for regulcrisation under the provisions |
of Annexure CAl and CA2 that since none of them have put ?
in 24C days of centinuouys service in 2 consecutive ye sEs.

12, 1t was next urged on behalf of the applibaht
thet the respondents have manouvered and havé not permitiecd &
eny of the applicants to corplete 24C days of continuous !'
service in 2 consecutive years. Thils alleged action of the |
respondents is stated to be arbitrary end capricious.

13, A similar thontentian was consideited by a
Bench of which I was 3 Member, By the said decision which

#as rendered on 185,12.94, 52 O.As grouped together have

been decided by a common judgment, The leading O.A was

C.A. 1336 of 1993 'Munna L2l and Ors vs. Union of Indie g

Urs., We had held in the s3id decision that on the materiasl

On record we are in no position tc adjudicate +he plea of
arbitrariness ang Glscrimination, The same situation

Oobtains in these 0,As alsc, The nature cf the appointment

Cf the applicants coes Lo show that it is a5 . seasonal

ey

o« p25
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intermittent period angd 4S5 sS00n as the work for the

period
hich they are €Ngaged over,their sa

rvices Come TC en eng
automaticallyn

The tespondents have stategq that keeping

the

At the Bar the

e g

legrned COunsel for +the

Teéspondents cateQwrically-stated bz fore

Rkt T S ] !

ho have worked

incepticn of the

which f

15, In our decision in C.A l336/93ﬂ§%£t§5 alsc ﬁ

- e ;

by casual lobourers of a3 ISR T and C.A.R.I, we have i
held that org; i 1

16,

the various @

noted:




(ii) 1¢¢3 S,C 188'Union of India and Ors Vs, ;"
Basant Lzl and Ors, -

.- ' $ (1ii, 1961 S.C 1117 The Scheduled Csste and Weaker

Sectlon Welfare Associ-tion and another Vs,
Stete of Karnataka.
(iv) 1¢6C(2) U.P.L.B.E.C 1174 and also ot pagel347.

; 1577 By ¥he first decision'U.F. Income Tax Department
E | (Supra), & writ petition under Art. 32 of the Constitution
| ~@s decided. By the said decision the Supreme Court direct- 
ed the responcents to prepare a scheme on retional basis folf
' | | absorbing such employees who have been working continuously
for more than one year.
18, In the second decision in Union of India and Ors
Vs. Ecsant Lal (Supraj, it was held that there was no materict
to indicate thet the respondents iherein were EmplOwH$KH1
project work., It was provided that on completing 12C days
| they are entitled to get salary as t8mporary employees,
That decision was based on the provisions laid down in
Chapter XXIII of the Inaien {allways Establishment Manual.
| No analogous provision has been pointed out to gévern the

conditions of service of the applicants in the C.As under

decision, The saio decision, therefcre, cannot be used
Lo any advantage by the applicants.

19, The last/%ggisions were cired to support the
submission that the respondents being instirumentalities

of the state,their action should be informed by reason and
resort to 'hire &and fire 'policy would be arbitrsry. Ve do
not think it necessarf to analyse the various decisions

cited on behalf of the applicants,

\
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20, On the Guestion of regulatisation as is

known, the Hon'ble Supreme Court has in the earliest

decisiohs had taken the view that the casual daily employéés
ére entitled to be regulsrised after having put in six
months ef scrvice. In some later decisicns the service of
oné yeer wvies considered necessary for being regulerised.

in scme cther subsequenti decisions instcad of directing
regularisation the authorities weare required tc draw up a
scheme for regularisation, The Hon'ble Supreme Court in
some later decisions tock the view, the 3 years service
ignoring artificial break for short periods in the circum-
stences of those casses was held sufficient for fégularisati;
on and provided that the regularisation be made in phases
in accordance with the length c¢f s@rvice,

2R 2 The Hon'ble Supreme Court in some other

ceéses finding that the claim for equal wages at par with the
regular employees and for regulerisation involved disguted
question of fect and needed investigation remitted the
matter to some nominated ccurt or Tribunal or expert body to
examine the contenticns rasised in the petition bafore it as
also the stand taken by the respondents on all issues after
providing full opportunity to the parties of hearing incly-
ding leading of evidence oral and decumentary required ‘state
Tribunal or body to make 4 report to the Registrar of the
Hen'ble Supreme Court within a time frame@, After the
receipt ;f such a report the Supreme Court considered the
recomnmendation and passed necessary orders, In this regard,
reference may be made to the case of 'Bhaifati Prasad Vs,

Delhi State Mineral Development Corporation!,

T —— g
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22, Som> oth'r decisions on the question of

requlerisation deserve to be notedy, since they are trs?a

recent and subseguent decisions., In the case of 'Delhi

-

Development Herticultural Employees Union Vs. D2 1hi Adminie
! stration Delhi and Ors, r@ported in A.I.R 1992 S.C-7¢, a two
b Judge Bench was plﬁﬁ%d to mzke certain relevant observetion,
| it was cbserved in the said judgment i-
" this countiry hze so far not found
it feasible tc incorporate the right

to livelihood as a Fundamental right

. ———— ——— T, Y -
oo B " = =

in the Constitution, This s beccause

the country hes s¢ far not attained the
capaclty to guarentee it, and not hoccause
it considers it eny ihe less Fundamental
to life, Advisedly, therefore, it heas
been placed in the Chgpter of Directives
Principles, Art, 41 of which enjoin;ﬁt
upon the Stete to meke effective provision
for securing the same within the 1linit of
its economic cagccity and develcpment,
Thus even while gilving direction to the
State to ensure the right to work the
Constitution makers thought it prudent

not to do so without qualifying it,*

———

23% The other relevant ochservation in the said
f judgment 1s " for regularisation there must be regul:zr
I and permanent post or it must be established |

that slthough the work is of a regular or

oy
QWJLE o s P29
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permanent nature, the device of appointing and

keeping the workers on ad hoc or temporary posts "]

nas been resorted to, to deny them the legitimate

and legible benefit of permanent employee, In the |

same jucgment, the Hon 'ble Supreme Court was pleased

10 note an equally injuriocus effect of indiscriminate f

regulerssation it has been noted:

@t@@{ﬂjny of the agencies heve stopped

undertaking casuzl or temporary works

though they are urgent and esseq?iali |
2en |
for fear that if those who have/empleyed

on such works are required to be continued

for24u or more days have to be sbsorbed as

reguler employees zlihough the works are
time bcund and there is no need of the

workmen beyond the completion or the werk
undertaken, The public inter€st sre thas

jeoparadised on both.counts, "

24, The other decision which needs to be noted

1s the decision in the case of St

2te of Haryana and Urs Vs,

Plzra Singh end Crs, A.I.R 1992 S.C 213C, In the said case

in peragraph 23, the Supreme Court made the fSllowing

observation:-

n

while giving any direction for regulé- |
risetion of ad hoc, temporary, dally-nagers
eic the court must act with due care and
caution, It must first sscertain the
relevant facts and must Be cOognizant of %

the several situations and eventualities

that may arise on account cf such dire-

ctions., A practical and pragmetic view

s ! Gk o« o P30
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has to be taken inasmuch as every such direction
not only tells upbn the public exchequer, but I;St

e¢lso hés the effect of increasing the cadre

—

strength of a particular service, class or

T el s O i i o . T BT T o, TR R

category."

25. Iln the said cese it was held that the

= g I

High court has acted rather hastély in directing wholesome

regularisat.ion of all such persons who have put in one

year's service and that too unconditional, In paragraph

T T P EI S

1C of the sald decision, ii was oObcerved ;-

* " Oordinerily speaking, the creation end
abolition of & post is a prerogative of
| . the executive, It is the executive agaln r
- thet lsys down the conditions of service |
subject ofcourse to a law made by the
appropriste legislature. This power to “{}‘ |
prescribe the conditions cf service can i
ke exercised either by making the rules |

under the provisoc to Art, 3C9 of the Consti-

tution or(in the absence of such rules) by
issuing rules/instructions and exercise of

its executive powers., The court comes into
picture only to ensure observance of Fundamental
right, statutory provisions, rules and other
instructions if any, governing the conditions

of service,"

26, Another decision of the Hon'ble Supreme

Court which needs to be noted is a decision by a three

Judge Bench in the State of Punjsb and another Vs,

Surendra Kumar and others reported in 1991 iv S,B,L.T(L)

e ——
&

163. The entire judgment of the High court readsthus:-
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‘ " on the facts and circumstances of the

cése, we are of the opinion.thst the just

end fair-ordsr shoula be th;t the petitioners.
il who have been appointed part-time basis should
’ be continued until the government makes regulex
appoiniments on the recommendetions of the
Public Service Commission, Meanwhile, the

petitioners will get their salary for the

ATy e e e — R -

period of vocation."
shows

27, A perusal of the sasid decision/that
1t was urged by the learned Counsél for the respondents

therein that the order of the High court can be sustained

on the basis that tha Supréme Court has issued directions

for absorption of the temporary or ad hoc Covt. servants

On psrmanent basis in seversl cases, It was argued before

the Supreme Court that if this could ke done by the Supreme
Court without assigning any reason, it should be Ope ned-

Lo the High court as well to allow the writ petition in
similsr terms, The Supreme Court expressed its inability
10 agree.It thereafter proceeded to poini oyt *he distinct-
ion between the Jurisdiction of the High Court and the

distinction between the powdr conferred on the Supreme

court under Article 142, I was held ithat Art, 142
eémpoviers the Supreme court to make such orders as may be
- necessary;
"for doing complete Justice in any case
OI metlter pending before it," which

authority the High court does not enjoy.

It was observed that ¢~

B
¥
i
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" the ju:isdiction of the High court while :;3

dealing with a writ petition, is circum-
écribed by the limitation ciscussed and
declared by the judicial decisions and it
cennot transgress the limits on the basis
@f whims or subjective sense of justiice

varying from Judge to Judge." |

28, In Sende2p Kumaer Vs, Stzie of U.F., reported
in 1692 S.C 713, the Supreme Court held ;-
" From the facts placed befcore us, 1t appears

L
- L2

that the scheme under which the petitiomers

are working is of a very spacific natwe,

There 1s no permanent need for the work and

since it is a project for & particular purpose,

it will not be possible to direct that the .

petitioners may be regularised in service,"

29, The Supreme court agsin reiterasted its
aforementioned view in 'Karnataka State Private College
Slop Cap lecturers reported in J.I. 1992(1) S.C 373.

SUs As noted hereilnabove, one 0of the pleasraised
on behalf of the applicsnts was that th2 respondents have

not permitted the applicants tc complete the eligibility

——a s e -
N T e e e i e T WL

lzid down in Annexure CAL and CA2., The Supreme Court in

'Plara Singh's case (Supra) has made a very relevant

- -

observation ;-
" This is not a case, we must reiterate, whare
the Govt. has faliled to iake aﬁy step fcr
regularisation of their ad hoc employees

working over the yeers. Every few years they

have been 1ssuing orders providing for

|
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regularisation, In sych a case, there is
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no occasion for the court to issue any dire-

ctions for regularisation cf such emp10yees

fﬂ3 | more particularly when none of the conditions
8l | piescribed in the said orders can be said to .?

be either unre asonable, arbitrary or discrie :f
;j% minatory, The court caennot Obviously help
~those who cannot get regularised under these {?
E ; ; Oorders for their failure to satisfy the

condition prescribed therein, Issuing gemeral

decleration of indulgence is no part of our . '3

jurisdiction, In case of such persons, we can *f

8 ' only observe that it is for the respective .;
Govts to consider the feasibility of giving ' 4
them appropriste relief, particularly in |
ii“ Caseés where persons have been continuing over !
'a long number of years, and were eligible and I

qualified on their date of ad hoc appoihtment
and further-whose record of service is satisfa- f

ctory,"

31. ~In the light of the discussion hereinabove, *

since we do not find that the provisions contained in

f
- e 1-—-—..-_-“-.-«-.“..- -,

Annexuie CA 1l and CA2 can be said to be either unreasonable,

arbitrsry or dlucrlmlnaucry, the provisions of the saig

annéxures must be allowed to govern the questlon of regula~

B

risation of the casual lubouners of the Instltutes in

question including the applicants in these O.As,

32, A recent decision cited by the learned

e ——

counsel for the respondents may also be noted. The said

decision is by the Apex court in 'Madhyamik Shiksha Parishad

!
|

VS. Anil Kumar, reported in 1994 L.I.C 1197, A pcrusal of

\QBJ), N
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: the decision shows that the respondents thereto had been?:}
]

engaged in the year 1986 by the appellant for the work of
T préparing certificates to be issued

0 the successful

Cendidates ct the examination conducted by it, The I2Spo-

ndents were being Paid Bastly at the rate of Rs¢20/- for

LOO certificates, There was a backlog of certificatecs

Lo be cleared and the Iespondznts were engaged to clear

that backlog on payment of ade-quantum,
Leen clears

eonc<inned,

The backlog he¥ing
d, the services of the respondents were not

the respondents filed a writ petition and the :
High court was pursuaded the view that the Téspondents were |

Czsual workmen who had Completed 240 days of work and for

other regascons held that discontinuznce of their services

Was not legal ang they were entitled to reinstatement,

Apex court held that the completion of 840 days of work*d{%s '
not under the Industrial Dispmie Act import the right to

Iégularisastion, It merely imposes certain obligation ypon

the employer st the time of termination

of servica. It
further helg that it

ke,

is not éppropriste to import and apgly
that anology in an extended or énlarged form,

In the saig
Ccase

the Apex court also held that since there was no
sanctloned post in existence to which the re

Spondents coyld
be said to have bo

€n appoinied, the order for their

ment could not be upheld,

:einstat{l
It was also helgd that the |
assignment was an ag hoc one which gnticipatedly spent

itself out ang therefore,

Industrial Disputes Act importing the

incidents of
Completion of 24¢ days w

Drkb
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33, Reference to the above decision is relevant

and meets the plea taken on behalf of the respondents that

on completion of 240 days the applicants are entitled to
regularisation, The respondents have very clearly indicatedz
that the applicants were eéngaged as seasonal casual labourers
on completition of their work for which they were engaged,
thelir services autometically came to an end, The respondents
have also denied that the dpplicants can be termsd as workmen |

under the provisions of the Industrial Disputes Att, Since

NO sanctioned post 'is in eéxistence, we think that it would not:?
be advisable to direct regulsrisation of the epplicants
against reguler posts, More~so, since admittedly, the
applicants on the basis of their number of days of working
do not fulfil the EIlglblllty for regularisation lays down

in Annexure CAl and CA2 to the counter affidavit,

34, On a conspectus of the discyssion hereinabove ,

the C.As are devoid of merit, The pleas raised on behalf
of the applicants has been held by us to be untenable, The
O.As are accordingly dismésed, The parties shall bear their

own costs, Such of the spplicants whose services came to

en end on completion of the work of the project for which ¥ f
they have been €ngaged but by reason of the interim order :_1
they hgve been allowed to continye will have no right to L;f
continue. The interim order was subject to the decision of
the O.A and since the O, as éré being dismissed, the interim |
Order if any, stands vacated, Cbpy of this common judgment kﬂ j

shall be Placed on the file of each of the O0,As which have

been clubbed together and have been disposed of by this

Common=judgments, . : S
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